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*IN THE CENTRAL ADMINISTRATlVE TRIBUNAL

) , ERNAKULAM BENCH

0. A. No.___107 of ‘199‘}«3;

i DATE OF DECISION__03=02~1993.

Dr.C.R.Mohan Kumar and four agnicant (s)
others

-

_Mr.R.Rajasekharan Pillai _ Advocate for the Applicant (s)
Versus '

_secretary,~Indian. Council: ofy Respondem (S)
Agriculture Research New Delhi and others

N e

R,

Mr Ja€ ob Varghese rep. = . ,
' through Ms.Usha K.Pillai (proxy CoriZe ) Respondent (s)
CORAM :

The Hon'ble Mr. SePesMukerji, Vice Chairman
‘ and N

The Hon'ble Mr. a,v,Haridasan, Judicial Member
Yy

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT

(Hon'ble shri S.P.Mukerji,Vice Chairman)
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We have heard the ieéfxié& counsel for the

applicams in thls case in which the applicants have ?

NElas

challenged the impi'xgned order at Annexure~F dated

11.12.92., Para 3 of Annexure-F reads as followss-

"3, The above appointments are further subject |
- to final decision to be taken on the recommend-
" ations of the High powered committee constie
tuted vide office order No, 10~131/92~Per, IV
dated the 12th May, 1992 as per decision cone
tained in theyjudgment dated 28,1.1992 of
the Central Administrative Tribunal, Principal
i Bench, New Delhi on the Transfer 2pplication
. No.8/1990 -with ClVil M:Lscellaneous Petition
| No.1118/89 & CivVil Writ Petltion NT1192 of 84."

-

....2



Pty IS '
2; From the above it is clear that the appoint.
ments made in the :!mpugned order _- vhich the applicants

A
m N
are challenging > subject to the outcome of the re-

commendations of the High Powered Committee, If the

applicants are aggrie\fed by . the manner in vhich the
devision is being implemented or likely to be imple-
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mented, they can make representat@ons to the ICAR
or to the High Powered COmm-ittee const'ituted  Unless
the decision of the ICAR baged on the recozmnendatlons

of the High Powered Comnlttee are available, we ‘»—-"ww-"' '

feel that no intervention by this Bench of the Tribunal

is called for. The application .}'sx%/being premature

is dismissed under sSectlilon 19(3') of the Admini_étrative

Tribunals Act, o :
KL, 0 . / ‘ ﬁz/?’ . 13' -
tAV Haridgsanp & | (sP Mukerji)
Judicial Member Vice Chairman
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